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FAPERS LAID ON THE TAELE

ANNUAL REPORT OF BHARAT HEAVY
ELECTRICALS ETC.

The Minister of Industry (Shri D,
Banjivayya): I beg to lay on the
Table—

(1) (i) A copy of the Annual
Report of the Bharat Heavy Elec-
tricals Limited, New Delhi, for
the year 1964-65 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956.

{ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No, LT-
6326/66].

(2) (i) A copy of the Annual
Report of the Hindustan Machine
Tools Limited, Bangalore, for the
year 1864-65, along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956

(ii} Review by the Goverrunent
on the working of the above
Company.

[Placed in Library. See No. LT-
6327/68].

(3) A statement showing the
names of the Secretaries to the
Government of India who are
holding Chairmanship of Public

project, [Placed in Library. See No.
LT-6328/66].

ANNUAL REPORT OF NATIONAL MINERAL
DEVELOPMENT CORPORATION LIMITED
ETC.

The Deputy Minister In the Mimbs-
try of Mines and Metals (Shri 8. A
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Mehdl): On behalf of Shri S. K Dey
I beg to lay on the Table—

(1) A copy of the Annual Report
of the National Mineral De-
velopment Corporation Limit-
ed New Delhi, for the year
1964-65, along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1966.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
8330/06).

Uwnion Pusric Service Commnusiow
(ExemprioNn rRom CONSULTATION) Sk-
cOND AMENDMENT REGULATIONS

The Deputy Minister in the Ministry
of Heme Affairs (Shri P. 8. Naskar):

On behalf of Shri Hathi, I beg to lay
on the Table a copy of the Union Pub-
He Service Commission (Exemption
from Consullation) Second Amend-
ment Regulations, 1966, published in
Notification No. G.SR. 622 in Gazette
of India dated the 30th April, 1968,
under clause(5) of article 320 of the
Constitution, together an explanatory
note,

[Placed in Library. See No. LT-
6335 /66).

AvUpiT REPORT ON THE ACCOUNTS oOF
T™E Cewtral Snx Boarp ErC.

The Deputy Minister in the Ministry
of Commerce (Shri Quresh): 1 beg
to lay on the Table—

(1) A copy of the Audit Report om
the Accounts of the Central
Silk Board for the year 1964-
65, [Placed in Librory. See
No. LT-6331/68].

(2) A statement correcting some
partions of the Report of the
Khadi and Village Industries
Commission for the year 1906~
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68 laid on the Table on the
25th March, 1968. [Placed in
Library.  See No. LT-6332/
66].

3) A copy of the Khadi and
Village Industries Commission
(Amendment) Rules, 1966
published in Notification No.
G.S.R. 590 in, Gazette of India
dated the 23rd April, 1086,
under sub-section (6) of sec-
tion 26 of the Khadi and
Village Industries Commis-
sion Act, 1966. [Placed n
Library, See No. LT-6333/64;.

(4) A copy of the Coffee (Second
Amendment) Rules, 1068 pub-
lished in Notification No.
G.S.R. 628 in Gazette of India
dated the 30th April, 1966,
under sub-section (3) of sec-
tion 48 of the Coffee Act, 1942,
Placed in Library. See No.
T-6334 /66],

(5) A copy each of the following
Notifications under sub-section
(8) of section 3 of the Esssen-

tial Commodities Act, 1955 —

(i) The Taxtile (Production by
Powerloom) Control (Am-
endment) Order, 1966 pub-
lished in Notification No

S5.0. 1217 in Gazette of
Indla dated the 23rd April.
1966,

(i) The Cotton Textile Control
(Amendment) Order, 1966
published in Notification No.
5.0. 1217 in Gazette of India

dated the 23rd April, 1996

The Woollen Textiles (Pro-
duetion and  Distribution
Control) First Amendment
Order, 1966 published in
Notification No. S.0. 1218 in
Gazette of India dateg fthe
28rg April.

[Placed in Library. See NO.
LT-0333/08).

(i)
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12.49 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL)

‘The Deputy Minister in the Ministry
of Fimance (Shri L, N. Mishra): Om
behalf of Shri Sachindra Chaudhuri 1
beg to present a siatement showing
Demands for Excess Grants in respect
of the Budget (General) for 1908-64.

124914 brs,

MESSAGE FROM RAJYA SABHA
Secretary: Sir, 1 have to report the

following message received from the

Sceretary of Rajya Sabha:—

“In accordance with the provi-
sions of sub-rule (8) of rule 188
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith the Finance Bill, 1888,
which was passed by the Lok
Sabha at itg sitting held on the
S5th May, 1988, and transmitted to
the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha In regard
to the sald BiLL™

12.48) hm.

PETITION RE. PLAN ALLOCATIONS
FOR EDUCATION

st swrmfre wreht (faooelte )
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12.50 hrs,

STATEMENT RE  PLANNING
MINISTER'S VISIT TO USA AND
CANADA

Mr. Bpeaker: Shri Ascka Mehia

Skri B N Msukerjoe (Calcutm
Cemdral): From whit we heaed



